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by Police (C.A)
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Shri Y. B. Chavan: It is rather a

very peculiar argument and logic that
the hon, Member has employed in
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asging that question. He asked why
section 144 was not exercised, If I
had made use of saction 144, I would
have been asked why I resorted to
section 144. Then he asked whether
there was not any other way of deal-
ing with Members of Parliament who
wanted to go and picket there. (an
I ask a counter-question? Was there
not any other way open to them to
get their grievance redressed ‘han
resorting to it? Is it the only way
that Members of Parliament go and
picket the house of the Prime Minis-
ter? It is not a question of a dharna.
The information that we had was-—
that was issued in a press note—thut
they wanted to go and picket the
House of the Prime Minister.

Shri Jyotirmoy Basu: What eise
could they do?

Shri Y. B. Chavan: That is a diffe-
rent matter. Picketing involves the
prevention of movement and activi-
ties of people. Therefore we had to
take necessary action about it. ..
(Interruption),

12.20 hrs.
PAPER LAID ON THE TABLE

ANNUAL REPORT (PART I) or REGISTRAR
oF NEWSPAPERS

The Minister of Information and
Broadcasting (Shri K. K. Shah): Sir,
I beg to lay on the Table a copy of
the Annual Report (Part I) of the
Registrar of Newspapers for India on
Press in India for the year 1966.
[Placed in Library. See No. LT-
1342 67).

PUBLIC ACCOUNTS COMMITTEE
SECOND AND THIRD REPORTS

Shri M. R. Masani (Rajkot): Sir,
I beg to present the following Reports
of the Public Accounts Committee:—

(1) Second Report on Audit Re-
port (Civil) on Revenue Receipts,
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1866, relating to Revenue Posi-
tion, Customs and Union Excise
Duties,

(2) Third Report on Audit Re-
port (Civil) on Revenue Receipts,
1868, relating to Income-tax ancd
other Revenue Receipts.

12.21 hrs.

RE: MOTION FOR ADJOURNMENT
AND QUESTION OF PRIVILEGE

(Query)

Shri Nath Pai (Rajapur): I am not
quite clear about the direction you
gave on the adjournment motion about
the dock workers' strike and the
privilege motion arising out of the
statement regarding the supply of
arms to Pakistan. Where do we
stand? I do not want to speak when
you do not want me {o but some-
times misunderstandings are created
unless you hear us, That was so in
the case of Shri Shah. I did not ask
any question and the result was that
Shri Shah became almost an object
of all soris of queries in Bombay be-
cause the press did not know what
was happening. So, when we raise a
question you should tell us what is
happening to it.

Mr. Speaker: About the motion
which you gave me today the hon.
Minister is making a statement.

Shri Nath Pal: VYou should be
pleased to inform the House about
that.

Mr. Speaker: 1 will inform the
whole House and the concerned Mem-
ber also the moment I fix up the time.
I have requested the hon. Minister to
make a statement. As to when it
will be made I will let you know,
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Shri Surendranath Dwivedy (Ken-
drapara): You have not rejected the
adjournment motion: I take it, the
adjournment motion is under con-
sideration.

Mr. Speaker: Which one?

Shri Nath Pai: He is referring to
the same thing that I raised. He is
speaking on my behalf.

Shri Surendranath Dwivedy: I take
it that the adjournment meotion is
under consideration till he makes the
statement.

Mr. Speaker: Not only the adjourn-
ment motion but a number of call-
attention notices, a bundle of them,
are with me. Therefore I was trying
to evolve something. The Minister
is going to make a statement.

Shri 8, Kandappan (Mettur): There
is an half-an-hour discussion eniered
for today in my name. When an
half-an-hour discussion is entered in
the agenda, normally the time at
which it will be taken is indicated.
But I tind that there is no time fixed
for my half-an-hour discussion as
to when it will be taken up.

Mr. Speaker: Normally it is taken
up half an hour before the Housc
adjourns.

Shri 8, Kandappan: We shall be
adjourning at 6 o'clock and at 5
o'clock we shall be starting the focd
discussion.

Mr. Speaker: How can I say now
at what time it will be taken up?
Hon. Members will decide it later on.

Shri 8. Kandappan: If it is not pos-
sible to take it up today, may I sug-
guest that it may be taken up later
on some other day?



